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WVictims of Paralysis following con-
sumption of “Khesari Dal” in West

Bengal
2831 SHRI SAMAR GUHA: Wi
the Mimster of HEALTH AND

FAMILY PLANNING be pleased to
state.

ta) whether his attention has been
drawn to a report circulated by UNI
from Calcutta on the 12th February.
1973 that 80 persons belonging to 35
famihes in Lalbapg and Rainagar areas
©of Murshidabad District of West
Bengal became victims of paralysis
follewing consumption of ‘Khesari
Dal”;

{b) if so, the efTeci of such adul-
terated ‘Dal’; and

¢c) the steps taken by the Govern-
ment to check effect of such adulterat-
€d food commodities”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
‘KISKU): (a) Yes.

(b) Consumption of large amount
of pulse lathyrus sativus (khesari dal)
chuses lathyrism—a disease affecting
e nervous system and produces spas-
tic: paralysis mostly ronfined to the
‘Wwer limbs in"'man. The disease does
‘wot kill.a man,: but makes the victim
4 wetpple for life.

(¢) Necessary steps under the Pre-
vention of: Food "Adulieration Act are
to he taken by the State Governments.
The Governmefit of India continue to
exhort the States to take strict mea-
sures for checking adulteration of food

commodities.

Pemonstration ‘At Bemnduar in Algurh
Musim University

2982, $SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCI-
AL, WELFARE AND CULTURE be
pleased to state:

(a) whether the Education Minis-
ter was prevented from addressing a
seminar at Aligarh Muslim Univer-
sity on the 15th February, 1973;

{b) if so, the nature and the rea-
sons for students demonstration; and

(e) the steps taken oy Covernment
to meet students grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and ib). No,
Sir. However, a section of the stu-
dents staged a demonstration when
the Education Minister visited the
Department of History of the Ali-
garh Muslim University on February
15, 1973.

{c) No representation was submit-
ted by the demonstrating students.

Demonstration by Teachers for
Redressal of their grievances

2983. SHR1I SAMAR GUHA:

SHRI ANANDI CHARAN
DAS:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether during the month of
February Jast West Bengal College
teachers and the school teachers of
Harysna, Rajasthan and Agsam held
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demonstrations in demand of reme-
dia]l measures for their giievances;

(b) if so, the nature of their grie-
vances; and

(¢} the steps taken by Govern-
ment to redress teachers’ grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (¢) The
required information 1s bemg ccllected
and will be laid on the Table of the
Sabha,

Delhi School Teachery’ Cooperative
House Building Society, Delhi

2984 SHRI NARENDRA SINGH
BISHT Will the Mimister of AGRI-
CULIURE be pleased to state*

(a) whether Delhi School Teachers’
Cooperative House Buildmg Society,
Delhi, had a<ked 1ts membeis long
back to deposit Rs 1400 as cost of
land plus Rs 1000 towards develop-
ment but many members did not dc-
posit the required moncy with the
Society even after developmen: work
had made ome headway;

(b) whether the said society had
enrolled some membetrg after Auguat
1967 cach of whum have pad
Rs 2500 or imnore to the Soriety and
the money pad hy them has ubeady
been utilised by the Socwty fm pay-
g the cost of land to DDA anti on
developing the land, and

(¢) if so, the steps Government
proposc to proteet the interests of
such members as against those who
have been defaullers but are now
rasing disputes?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) and (b) An enqury under Sec-
tion 43 of the Bombay Coaoperative
Societies Act, 1925, as extended to
the Union Territory of Delhi, has
been ordered against this Soclety,
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The office-bearers of the Society have
not yet made available the acrounts
books and other relevant records of
the Society to the Enquiry Officer.
The required information would be
ascertained by the Enquiry Officer
during the enquiry.

(¢) Necessary action will be taken
by the Delhi Administration after
the results of the enquiry are awvail-
able,

Delhi School Teachers’ Cooperaiive
House Building Society, Delhi

2985 SHRI NARENDRA EINGH
BISHT. Will the Minister of AGRI-
CULTURE be pleased to state-

(a) whether the attention of Gov-
ernment has been drawn to an ad-
vertisement appearing in the name of
the Delh1 School Teachers' Coopera-
tive House Bulding Socicty Litd,
Delhi, 1 the “Indian Expiess” (daily)
dated the 31d Februaty, 1873 (Delhi
Edition) given by some so-called Gff-
clating Secretary of the said Suciety
and 1f so the date from whwh the
advertiser has been pcting as officiat-
g Seuctary of the said Sotety,

(b) whethar he was authorid to
aut as such at any General Eodv
Mcctine of the said Scciety and af
sn, the ditc on which that mecting
wag held, the number of members
present therein and  the resolutions
passed  and if not  who authorised
him to act as such, aund

(¢) the action taken or nioposed
to be taken apain-t the offiritng
Secietary and Treasurer of the So-
ciely who are workmg in collusion
to cheat the membe1s”?

THE MINISTER OF STATE IN ITIE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The attention of the
Government has been drawn to the
advertisement An enquiry under
Section 43 of the Bombay Coopera-
tive Societies Act, 1825, sy extended
to the Union Territory of Delhi, has
been ordered against this Society.-





